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RESERVED 
CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH 
ALLAHABAD 

Dated : 'l' his the 1 ~ day 0£ 

OrigJnal Application No . 106 0£ 2000 

Hon'ble Mr. K.B.S. RaJan, Member (J) 
Hon ' ble Mr. A.K. Singh 1 Member (A) 

I 

Kumud singr1, W/o Dinesh Singh 
R/o Village a1\d Post Office umari , 
ALLAHABAD 

2005 . 

...... .n.ppli cant 

By Adv: Sri R. K. Singh 

1 . 

V E R S LI S 

Union of IndJ..a through Secretary, 
Department of Post, 
Da.k Tar Bhawan, 
Parliament Stree~, 
NE'd DELH:i . 

2 . Post Master General, 
ALLAHABAD . 

3 . Senior Superintendent of Post Offices , 
ALLAHABAD . 

4 . Sub Divisional Inspector 0£ Post Offices , 
Handia, 

5 . 

A~L.l\HABAD . 

Shri Bramha Dec Dwivedi, 
~orking as EDBPM, 
Branch Post Master , P . O. 
ALLAHABAD 

By Adv: Sri M. B. Singh 

SI o 'f . N . Dwevea.i , 

• Umari, 

...... Respondents 

0 RD ER 

8i' K.B .S. RaJan, JM 

This case v1as twice dismissed for default and 

non prosecution and was restored on ~he applicant's 
• 

£ilin9 neces:;ar:y restoration appl1c:.itlor. . Now 

again , the applicant wras not represented and the 
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c ase has been considered invoking the pr ovi3ions of 

Rule 15 ( l >of the r'A'T' (P) Rules , 1987 . 

2 . '!'he .:acts capsu.Le : 'l'he applicant \Jas one of 

the cispirants for the post of EOBPM ~t Umari 

f S.:ih:1on) District Al.l<lhabcid i or which noce::-s.1 ry 

applications both through employment exchange as 

WPll as other mode were called fo.r . Mciny, inrludj no 

the applicant applied within the stipulated date 

1 . e . 24-03-1999 . applicant , an 
. 

i'/:10 i 5 '!'he 

intermediate qualified person W"i th immovable 

properties the a£ ore s:i:!.d pl.:lce was sanguinely 

hop;ng to get the appointment \.:here as t~e 

respondents had appointed the privace respondent and 

hence this petition . 

':> .., . applicant has bee!'l conte~ted the 

responoent~ , who have stated that the person 

selected obtained as many as 55~ and he go~ the 

highest mark J. n the Hiq h School compared to other 

a3p1rants ; that there is no extra premium for higher 

qual1£1c.3tion ; that r.he applicant 1..t1d not 

landed property though her husb3nd had in the said 

place and in all , since the pr ivate respondent had 

been iound more meritorious , he was selected . 

'1. As s tated abov e , twice the casa was dismi ssed 

on default . 
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The case has been consid9red by perusal of the 

documents . Law on the subject is clea1· . Acadamic 

qualification plays predominant roll <up to hiah -
school level) and the highest scorer in the High 

School levi:i .l , if £u1£ills the other condition of 

landed property, gets selc~te~ . In the ir.stant 

case, !:hough tho app.1icant is an intermediate , lllhen 

the .r-ules do not provide .for 

qua li£ .i. ca ti on s, i t. • 
l. s the on.i.y 

h1qher -
. 

premium £or 

. 
in marks the H. h 

. ii; .. 

school level that would decide the fact as to who 

has the highest marks . 1-foldi ng property is only 

secondary. In the instant case, thougi"I the 

respondents have co:1tenwed that lJ.-1e p.:-operties are 

not in the name of the applicant but in the name of 

the spouse , the same carinot be considered as not 

fulfi lling the prope.rty· .t.equirement . Hoveve1: , 2 n so 

fe?.r a~ the academi·::: aualificc3t:ion is concerned, as 

submitted by the respondents r l. t l. c• -· the private 

respondent who had secured ~he highest score and 

hence, he was rightly selected . 

5 . 'rhus , there is no lacuna .1 n the selection of 

the candiclale £or the post 0£ BPM at Umari . 'r~e OA 

being devoid of me.r1t!3 , is dism~ssed . No cosc . 

Member (J) 

/pc/ 


